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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1050 OF 2024

IN THE MATTER OF:

RITISHA GOND ....APPLICANT
VERSUS
UNION OF INDIA & ORS ....RESPONDENTS

REPLY TO THE ORIGINAL APPLICATION ON BEHALF OF
RESPONDENT NO. 16 WITH AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

1. That the present Reply to the Original Application is being
filed on behalf of Respondent No. 16/M/s Krishna Mining
Works, represented through its Proprietor Mr.
Madhusudan Singh.

2. That in the Original Application, the Applicant has made
several allegations in respect of the mining operations of
several leaseholders, who have been impleaded as
Respondent Nos. 15 to 18. It has been alleged by the
Applicant that illegal mining is being carried out by the
said leaseholders mnear residential colonies/public

buildings, including within the danger zone in the vicinity
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of the reserved forest area and because of the heavy and
uncontrolled blasting at the mining sites, large scale
environmental damage has been caused in the area,
including to the natural stream which merges with the Son
river, apart from causing dust emission and harm to the
flora and fauna of the area. It has also been alleged that
the leaseholders are extracting large amounts of

groundwater from borewells.

. That it is respectfully submitted that at the outset, all
allegations levelled by the Applicant qua the Answering
Respondent are denied as being completely baseless, and
unfounded, having been made in an irresponsible manner
without any supporting material having been placed on
record. The Answering Respondent is working with all
requisite permissions and clearances and has taken care
to wundertake its mining operations with utmost
responsibility, ensuring that no environmental damage is

caused as a result of the same.

. That Respondent No. 16 was granted a mining lease [for
Dolostone mining] in respect of land measuring 8.79
Acres, contained in Khasra Nos. 4823, 4821, 4814, 4847,
4848, 4849, 4850, 4851, 4860Mi, 4771,4772,4780, 4782,
4784, 4845, 4815Mi, 4816Mi, 4817Mi, 4818Mi, 4820Mi
and 4810Mi at Village Billi Markundi, Tehsil Robertsganj,
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District Sonbhadra. The mining lease was granted for a
period of ten years from 31.05.2016 to 30.05.2026. After
the grant of the mining lease, the Environmental Clearance
was issued in respect of the mine of Respondent No. 16 on
18.05.2016. The current Consolidated Consent to Operate
and Authorization, granted to the Respondent No. 16
under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 and Section 21 of the Air (Prevention
and Control of Pollution) Act, 1981, is valid from
17.06.2023 to 31.12.2027.

A true copy of Mining Lease Deed, granted in favour of
Respondent No. 16, is annexed and marked as Annexure

R-1.

A true copy of Environmental Clearance dated 18.05.2016,
granted in favour of Respondent No. 16, is annexed and

marked as Annexure R-2.

A true copy of Consolidated Consent to Operate and
Authorization, issued in favour of Respondent No. 16, is

annexed and marked as Annexure R-3.

. That Respondent has also got the requisite permissions
from the Directorate General of Mines Safety, with the said
permissions being issued in favour of Respondent No. 16

on 29.03.2023
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True copies of permission granted to Respondent No. 17
by DGMS dated 29.03.2023 are annexed and marked as

Annexure R-4

6. That with regard to the allegations levelled in the Original
Application, it is submitted that the mining lease of the
Answering Respondent is situated at a fair distance from
public buildings and residential colony as well as from the
reserved forest, much beyond the prohibited limits, and no
adverse impact is caused on such buildings or the
residents of the colonies because of the mining operations
at the site of the Answering Respondent. The said aspect
can be verified by the authorities and informed to this
Hon’ble Tribunal. Further, no uncontrolled blasting is
taking place at the site of the Answering Respondent and
the conditions related to the same, stipulated in the
permissions granted by the regulatory authorities, are
being adhered to. It is specifically denied that any damage
has been caused to the flora and fauna of the area or to
the flow of the natural stream leading into the Son river,
due to the mining operations of the Answering

Respondent.

7. That for dust suppression, Respondent No. 16 employs
sprinkling mechanism, with water tankers, procured on

payment by the Answering Respondent through local
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sources, being used for the said purpose and for meeting
other water requirements at the mining site of the
Answering Respondent. There is no borewell present at the
mining site of the Answering Respondent and no extraction

of water is done at the site.

Copies of receipts of the water tankers is annexed and

marked as Annexure R-5 [Colly].

8. That thus, it is clear from the above submissions that
Respondent No. 16 is operating its mine with all necessary
permissions and clearances. In such circumstances, it is
respectfully prayed that there is no cause or reason for
initiation of any action against Respondent No. 16 and
accordingly this Hon’ble Tribunal may direct for dismissal
of the present Original Application, qua Respondent No.
16.

FILED BY

UkRasgd. Dresover_ /g\&
[UTKARSH SHARMA] [SHARAD CHAUHAN]
ADVOCATES
139, SETALVAD BLOCK, LAWYERS’ CHAMBERS,
SUPREME COURT, NEW DELHI-110001.

PLACE: NEW DELHI
DATE: 20.11.2024
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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, SITTING AT NEW DELHI
ORIGINAL APPLICATION NO. 1050 OF 2024

IN THE MATTER OF :
RITISHA GOND D/O GOPAL GOND ... APPLICANT
VERSUS
LOI&ORS. + e RESPONDENTS
AFFIDAVIT

I, Madhusudan Singh, aged about 62 years, S/o
Late Shri. Ram Badan Singh, R/o Village Hinauti, Post
Shivdwar, Sonbhadra, Uttar Pradesh-231210 , prop. M/s
Krishna Mining Works, , do hereby solemnly affirm and state as

under:

1. That I am Respondent No. 16 in the above mentioned
Original Application and I am fully conversant with the

facts and circumstances of the case and is competent to

drafted under my instructions and the contents are true

and correct to the best of my knowledge and belief and the
record available with my office, and the same is read over

to me in my vernacular and no part of it is false and
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(@

DEPONENT

VERIFICATION

I the above named deponent, do hereby verify that
the contents of the above affidavit are true and correct to
the best of my knowledge and belief and the record
available with my office. No part of it is false and nothing

material has been concealed therefrom. .

™
Verified at Gonda, Uttar Pradesh on the \ 6 day of

November, 2024.
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508 ANNEXU RE R-02

District Level Environment Im act Assessment Authority, Senebhadra
Office of the District Magistrate, Sonebhadra
Fax: 05444-224566 E-mail: deiaasonbhadra@gmail.com

Ref.No. 9\ /Parya/DEIAA/SBR/2016 Date: \RQ \03 \ , 2016
To, :

M/s Sri Krishna Mining Works
Partner-Sri Madhusudan Singh
And Sri Dilip Keshari it
R/o-Prabhapuram Colony, Pusauli, Teh.-Robertsgan ,
District-Sonebhadra, U.P, ’

Sub: Regarding Environmental Clearance for proposed Dolostone Mining Project
at Gata No. 4823, 4821, 4814, 4847, 4848, 4849, 4850, 4851, 4860Mi, 4771,
4772, 4780, 4782, 4784, 4845, 4815 Mi, 4816 Mi, 4817 Mi, 4818 Mi, 4853 Mi &
4820 Mi Village-Billi Markundi, Tehsil-Robertsganj, Sonebhadra, U.P.
(Leased Area-8.79 Acres)

Dear Siy, -

Please refer to your Iletter dated 03/08/2015 addressed to the
Chairman/Secretary, SEAC, Directorate of Environment, Lucknow. The Proposal -
Transferred to DEIAA Sonebhadra after MoEF Notification Dated 15/01/2016. The
District Level Committee considered the matter in its meeting held on dated 29/04/2016.
A presentation was made by the consultant M/s Sahaj Sahyog Consultant Pvt. Ltd.,
Lucknow along with the representative of the project proponent, through documents,
presentation made during meeting dated 29/04/2016 and reply to the queries raised by the
DEIAA SBR, has informed to DEIAA SBR that: ~
1. The environmental clearance is sought for Dolostone Mining project at Gata No. 944,

4823, 4821, 4814, 4847, 4848, 4849, 4850, 4851, 4860Mi, 4771, 4772, 4780, 4782,
4784, 4845, 4815 Mi, 4816 Mi, 4817 Mi, 4818 Mi, 4853 Mi & 4820 Mi Village-Billi
Markundi, Tehsil-Robertsganj, District-Sonebhadra, Uttar Pradesh (Leased
area-8.79 acres).

2. Mining Lease area was granted by District Magistrate, Sonbhadra vide letter no.-
615 /@St /2015 &1l 20.07.2015

3. 1,00,000 Cubicmeter Dolostone is proposed to mine annually according to approved
mining plan and validity of mining plan is valid up to 5 years from the date of deed
execution.

4. The water requitement will be limited to 1.98 KLD from water tanker and borewells
for drinking, 4.00 KLD for sprinkling on haulage route for dust suppression and 1.60
KLD for plantation and others.

3. During operation the maximum no. of workers will not be more than 44.

6. The Project activity are not covered under general conditions, because its belong to
B2 Category, under MoEF notification dated 15/01/2016 and 20/01/2016.

7. The mining will be opencast type and carried out semi mechanized.

8. The ultimate depth of mining will be restricted to 25 mtr/water level, whichever is
less.

~1~
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9. The mining operation will not be carried out in safety zone of any bridge or
embankment or in eco-fragile zone such as habitat of any wild fauna.
Regarding the project no litigation is pending in any court.

10. This project does not attract any of the general conditions applicable on mining
project specified in E1A Notification 14/09/2006.

11. The Project proposal falls under B2 Category of MoEF Notification dated 15/01/2016
and 20/01/2016, Based on the above said project, the District Level Environment
Impact Assessment Authority (meetings held on dated 29/04/2016) has decided to
grant the Environmental Clearance to this project proposal subject to effective
implementation of the following general and specific condl’uons

General Conditions

1. This environmental clearance is subject to allotment of mining lease in favour of
project proponent by District Administration/Mining Department.

2. Forest clearance shall be taken by the proponent as necessary under law.

3. Any addition of the mining area, change of Khasra numbers, enhancement of

capacity, change in mining technology, modernization and scope of working shall
again required prior environmental clearance as per EIA notification, 2006,

4, No change in the calendar plan including excavation, quantum of mineral and
waste shall be made.

5. Mining will be carried out as per the approved mining plan. In case of any
violation of mining plan, the Environmental Clearance given by DEIAA will stand
cancelled.

6. Four ambient air quality monitoring stations shall be established in the core zone as

well as in the buffer zone for RSPM, SPM, SO,, NO, monitoring. Location of the
stations should be decided based on the meteorological data, topographical features
and environmentally and ecologically sensitive targets and frequency of
monitoring should be undertaken in consultation with the State Pollution Control
Board. The monitored data for criteria pollutants shall be regularly up loaded on
the company’s website and also displayed at website.

7. Data on ambient air quality (RSPM, SPM, SO, NO,) should be regularly
submitted to the Regional office, MoEF, Gol, Lucknow and the State Pollution

trol Board/Central Pollution Control Board once in six months.

t air quality at the boundary of the mine premises shall confirm to the

P{&Rrescribed in MoEF notification no. GSR/826(E) dt. 16.11.2009.
ity dust emissions from all the sources shall be controlled regularly, Water

_'mg arrangement on haul roads loading and unloading and at transfer points

stal be provided and properly maintained. ’

10.  Measures shall be taken for control of noise levels below 85 dBA in the work
environment. Workers engaged in operations of HEMM, etc. shall be provided
with ear plugs/muffs and health records of the workers shall be maintained,

11.  Industrial waste water (workshop and waste water from the mine) should be
properly collected, treated so as to conform to the standards prescribed under GSR
422 (E) dated 19® may, 1993 and 31% December, 1993 or as amended from time to
time. Oil and grease trap shall be installed before discharge of workshop effluents.

~2~



12,

13.

14.
15.

16.

17.

18.

19.

20,

21.
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Personal working in areas shall be provided with protective respiratory devices like
mask and they shall also be imparted adequate training and information on safety
and health aspects.

Special measures shall be adopted to prevent the nearby settlements from the
impacts of mining activities.

The transportations of the materials shall be limited to day hours time only.
Provision shall be made for the housing the labourers within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, safe
drinking water, medical health care, créche etc. The housing may be in the form of
temporary structures to be removed after the completion of the project.

A separate Environmental Management Cell with suitable qualified personnel shall
be set-up under the control of a Senior Executive, who will report directly to the
Head of the Organization.

The Project Proponent shall inform to the Regional Office, MoEF, Gol, Lucknow
and State Pollution Control Board regarding date of financial closures and final
approval of the project by the Concerned authorities and the date of start of land
development work.

A copy of the environmental clearance shall be submitted by the Project Proponent
to the Heads of the Local Bodies, Panchayat and Municipal Bodies as applicable in
the matter. :
The Project Proponent has to submit half yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the
DEIAA, SBR. on 1* June and 1* December of each calendar year.

The DEIAA may alter/modify the above conditions or stipulate any further
conditions in the interest of environment protection. '

Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of Environment (Protection)
Act, 1986.

Specific Conditions

1.

Norms of Transport Department/PWD shall be strictly followed during
transportation of minerals.

o0 pany. A copy of resolution as above shall be submitted to the authority along

ﬁ' | w1th list of beneficiaries with their mobile nos./address.

“ This environmental Clearance does not create or verify any claim of appllcant on
the proposed site/activity.

This environmental clearance shall be subject to valid lease in favour of project
proponent for the proposed mining propadsals. In case, the project proponent does
not have a valid lease, this environmental clearance shall automatically become
null and void.

The Environmental clearance will be co-terminus with the mining lease period.

~3~
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No two pits shall be simultaneously worked i.e. before the first is exhausted and
reclamation work completed, no mineral bearing area shall be worked.
After exhausting the first mine pit and before starting mining operations in the next
pit, reclamation and plantation works in the exhausted pit shall be' completed so as
to ensure that reclamation, forest cover and vegetation are visible during the first
year of mining operations in the next pit. This process will follow till the last pit is
exhausted. Adequate rehabilitation of mined pit shall be completed before any new
ore bearing area is worked for expansion.
Adequate buffer zone shall be maintained between two consecutive mineral
bearing deposits.
Sprmklmg of water on haul roads to control dust will be ensured by the prOJect
proponent.
Green belt development shall be carried out considering CPCB guidelines
including selection of plant species and in consultation with the local
DFO/Agriculture Department. Herbs and shrubs shall also form a part of
afforestation programme besides tree plantation. The company shall involve local
people for plantation Programme. Details of year wise afforestation programme
including rehabilitation of mined out area shall be submitted to. the Regional
Office, MoEF, Gol, Lucknow and DEIAA SBR every year.
Blast vibration study shall be conducted and a observation report submitted to the
the Regional Office, MoEF, Gol, Lucknow and UPPCB within six months. The
report shall also include measures for prevention of blasting associated impact on
nearby houses and agricultural fields.
Controlled blasting techniques with sequential blasting shall be adopted. The
blasting shall be carried out in the day time only.
Appropriate arrangement for shelter and drinking water for the mining workers has
to be ensured at the mining site.
Maintenance of village roads used for transportation of mmerals are to be done by
the company regularly at its own expenses. The-roads shall be block topped.
Rain water harvesting shall be undertaken to recharge the ground water source.
Status of implementation shall be submitted to the Regional Office, MoEF, Gol,
Lucknow, UP Pollution Control Board and DEIAA SBR w1thm six months and
freggafier every year from the next consequent year.
" for prevention and control of soil erosion and management of silt shall
& aken. Protection of dumps against erosion shall be carried out with geo
i&ifatting or other suitable material, and thick plantation of native trees and
Befshall be carried out at the dump slopes. Dumps shall be protected by
=6 1mg walls.
Trenches/garland drains shall be constructed at foot of dumps and coco filters
installed at regular intervals to arrest silt from being carried to water bodies.
Adequate number of Check Dams and Gully Plugs shall be constructed across
seasonal/perennial nallahs, if any flowing through the ML area and silts arrested.
De-silting at regular intervals shall be carried out.
Garland drain of approprlate size, gradient and length shall be constructed for both
mine pit and for waste dump and sump capacity shall be designed keeping 50%

~ o~




22.

23,

24.

25.

26.

.
Py

© 28,

29.

safety margin over and above peak sudden rainfall (based on 50 years data) and
maximum discharge in the area adjoining the mine site. Sump capacity shall also
provide adequate retention period to allow proper setting of silt material.
Sedimentation pits shall be construoted at the corners of the garland drains and de-
silted at regular intervals.

Ground and surface water, if any in and near the core zone (within 5.0 km of the
lease) shall be regularly monitored for contamination and depletion due to mining
activity and records maintained. The monitoring data shall be submitted to the
Regional Office, MoEF, Gol, Lucknow, U.P. Pollution Control Board and DEIAA
SBR regularly. Further, monitoring points shall be located between the mine and
drainage in the direction of flow of ground water shall be set up and records
maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be
regularly monitored at locations of nearest human habitation (including schools
and other public amenities located nearest to sources of dust generation as
applicable) and records submitted to the Regional Office, MoEF, Gol, Lucknow,
U.P. Pollution Control Board and DEIAA SBR regularly.

Baseline data for ambient air quality shall be generated and maintained and RSPM
level in ambient air in the nearby human habitation (villages) shall also be
monitored along with other parameters.

Transportation of minerals shall be done by covering the trucks with tarpaulin or
other suitable mechanism so that no spillage of mineral/dust takes place:
Occupational health and safety measures for the workers including identification of
work related health hazards, training on malaria eradication, HIV, and health
effects on exposure to mineral dust ete. shall be carried out. Periodic monitoring
for exposure to reparable mineral dust on the workers shall be conducted and
EC ords mamtamed mc]udlng health records of the workers. Awareness pr ogramme

requirement, necessary protection measures around the mine pit and waste dump
and garland drain around the mine pit and waste dump.

Top soil/solid waste shall be stacked properly with proper slope and adequate
safeguards and shall be utilized for backfilling (wherever applicable) for
reclamation and rehabilitation of mined out area. Top soil shall be separately
stacked for utilization later for reclamation and shall not be stacked along with
over burden.

Over burden (OB) shall be stacked at earmarked dump site (s) only and shall not be
kept active for long period. The maximum height of the dump shall not exceed
20 m, each stage shall preferably be of maximum 10 m and overall slope of the
dump shall not exceed 35% The OB dump shall be backfilled. The OB dumps shall
be scientifically vegetated with suitable native species to prevent erosion and
surface run off.

~B o~
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30.  Monitoring and management of rehabilitated areas shall continue until the
vegetation becomes self sustaining. Compliance status shall be submitted to the
Regional Office, MoEF, Gol, Lucknow, U.P. Pollution Control Board and DEIAA
SBR on six monthly basis.

31.  Slope of the mining bench and ultimate pit limit shall be as per the mining scheme
approved by Indian Bureau of Mines.

32. Permission for abstraction of ground water shall be taken from Central Ground
Water Board. Regular monitoring of ground and surface water sources for level
and quality shall be carried out by establishing a network of existing wells and
constructing new piezometers during the mining operation. The monitoring shall
be carried out four times in a year i.e.-monsoon (April-May), Monsoon (August),
post-monsoon (November) and winter (January) and the data thus collected shall
be regularly sent to MoEF, Central Ground Water Authority and Regional
Director, Central Ground Water Board.

33.  The waste water from the mine shall be treated to conform to the prescribed
standards before discharging in to the natural stream. The discharged water from
the Tailing Dam, if any shall be regularly monitored and report submitted to the
Regional Office, Ministry of Environment & Forest, Gol, Lucknow, Central
Pollution Control Board and the State Pollution Control Board.

34.  Hydro geological study of the area shall be reviewed by the project proponent
annually. In case adverse effect on ground water quality and quantity is observed
mining shall be stopped and resumed only after mitigating steps to contain any
adverse impact on ground water is implemented.

35.  Vehicular emissions shall be kept under control and regularly monitored. Vehicles
used for transportation of minerals and others shall have valid permissions as
prescribed under Central Motor Vehicle Rules, 1989 and its amendments. The

==%fehjcles transporting minerals shall be covered with a tarapaulin or other suitable

A - ”€~ Mg so that no dust particles/fine matters escape during the course of

ground water, if any.

37. A final mine closure plan, along with details of Corpus Fund, shall be submitted to
the Regional Office, Ministry of Environment & Forest, Gol, Lucknow and U.P.
Pollution Control Board § years in advance of final mine closure for approval.

38.  Project proponent shall explore the possibility of using solar energy where ever
possible,

39.  Commitment towards CSR has to be followed strictly.

40.  Regular health chech-up record of the mine workers has to be maintained at site in
a proper register. It should be made available for inspection whenever asked.

41,  Project Proponent has to strictly follow the directions/guidelines issued by MoEF,

' CPCB and other Govt. Agencies from time to time.

42.  The blasting will be done only after getting the permission from the Mining-
Department.

~6~
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You are also directed to ensure that the proposed site is not a part of any
no-development zone as required/prescribed/identified under law. In case of violation, this
permission shall automatically deem to be cancelled. Also, in the event of any dispute on
ownership of the proposed site, this permission shall automatically deem to be cancelled.

The above conditions will be enforced inter-alia, under the provisions of
the Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the public Liability
Insurance Act, 1991 along with their amendments and rules made there under and also any
other orders passed by the Hon’ble Courts of Law relating to the subject matter.

The Project proponent will have to submit approved plans and proposals
incorporating the conditions specified in the Environmental Clearance within 03 months of
issuance of this clearance.

The DEIAA SBR/MOEF reserves the right to revoke the environmental
clearance, if any conditions stipulated are not implemented to the satisfaction of DEIAA
SBR/MoEF. DEIAA SBR may impose add1t10nal environmental conditions or modify the
existing ones, if necessary.

This is to request you to take further necessary action in matfer as per
provision of Gazette Notification No. S.0. 1533 (E) dated 14-09-2006, as amended and
send regular compliance reports to the authority as prescribed in the aforesaid notification.

Gt
(Kailash Singh) / @& [—6
S.D.M. (Sadar),

Member-Secretary,
= DEIAA Sonebhadra, U.P.

No. ./ /Parya/DEmS'gI‘{/ii...(K ..... /2016 dated as above.
Copy for information and necessary action to:

1- The Principal Secretary, Environment, Govt. of U. P Lucknow,

2- The Principal Secretary, Geology and Mining, Govt. of U.P., Lucknow .

3- Director, Environment, Bibhuti Khand, Gomati Nagar, Lucknow.,

4- Director, Geology and Mining, Lucknow.

5- District Magistrate, Sonebhadra.

6- Divisional Forest Officer, Sonebhadra .

7- Divisional Forest Officer, Kaimur Wild Life, Mirzapur.

8- Additional District Magistrate, Sonebhadra .

9- Sub Divisional Magistrate (Sadar), Sonebhadra.

10- Regional Pollution Control Officer, Sonebhadra.

11- District Mining Officer, Sonebhadra.

12-NIC Sonebhadra to upload on website.

(Kailash Singh)
S.DM. (Sadar),
Member-Secretary,
DEIAA Sonebhadra, U.P.

~T o~
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UPPCB

:—%T‘* Uttar Pradesh Pollution Control Board
%&‘!ﬁ%‘ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
185739/UPPCB/Sonebhadra(UPPCBRO)/CTO/both/SONBHADRA /2023 Date: 17/06/2023
To,
M/s
SHRI KRISHNA MINING WORKS(DOLOSTONE MINING)
GATA N 0. Application Id-
4823,4821,4814,4847,4848,4849,4850,4851,4860M1,4771,4772,4780,4782 21472029

4784 4845 4815MI 4816MI 4817MI 4818MI 4853M AND 4820MI
AREA-S 79 Acres VILL BILLI MARKUNDI TEHSIL-OBRA
DISTRICT—SONBHADRA(U P.)

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRI KRISHNA MINING WORKS(DOLOSTONE MINING) located at

G A T A N o .

4823,4821,4814,4847,4848,4849,4850,4851,4860M1,4771,4772,4780,4782,4784,4845,4815M1,4816M1,48

17M1,4818MI,4853M AND 4820MI AREA-8.79 Acres,VILL. BILLI MARKUNDI, TEHSIL-OBRA
DISTRICT-SONBHADRA(U.P.). subject to the provisions of the Water Act, Air Act and the orders that

may be made further and subject to following terms and conditions :-

1. This CCA SHRI KRISHNA MINING WORKS(DOLOSTONE MINING) granted for the period from

17/06/2023 .to 31/12/2027 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Khanda, Boulder 100000 Cubic Meters/Year
(Dolo stone)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KL.D) | Treatment facility | Discharge point
Domestic 1.0 KLLD Septic Tank Soak Pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard
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S.No. Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be |
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

Parameter

S No. Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Parameters

Air Pollution Source Details

_|S No. Air Type of fuel| Stack no Control Height of
; Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Khanda,
Boulder
(Dolo
stone).
Emmission Quality Standards
S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone
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Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA aid provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The apphcant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further d1rect10n/1nstruct10n issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case »f any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.




11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. This consent is valid for production capacity Khanda, Boulder (Dolo stone)- 100000 Cu meter/year by
opencast and semi mechanized mining in 8.79 Acres area at GATA NO. 4823, 4821, 4814, 4847, 4843,

4849, 4850, 4851, 4860MI, 4771, 4772, 4780, 4782, 4784, 4845, 4815MI, 4816MI, 4817MI, 4818MI,

4853M AND 4820MI VILL. BILLI MARKUNDI, TEHSIL-OBRA DISTRICT-SONBHADRA.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA) vide Letter No. 21/Parya/DEIAA/SBR/2016 dated

18.05.2016 and submit its compliance report to UPPCB.

3. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.

4. Mining shall be done as per EC issued by SEIAA and directions given by Mining Department/Dlstrlct
Administration.

5. The unit shall submit the latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Current
Assets - Current Liabilities) for verification of the Consent fee payable by the industry within 15 days. In

case CTO fee dues then it shall be submitted to the Board immediately.

6. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.

7. Unit shall not withdrawal ground water for any industrial act1v1ty without obtaining necessary permission
from UPGWA.

8. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.

9. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Khanda, Boulder (Dolo stone).

10. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.

11. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.

12. All trucks, tractors used in transportation of Khanda, Boulder (Dolo stone) shall be covered by canvas
sheet to prevent dust emission.

13. Water will be sprayed after loading activity (if Khanda, Boulder (Dolo stone) collected could be dry
condition)

14. The dust suppression measures like water spraying will be done on the haul roads and working areas.

15. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

16. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.

17. Industry shall abide by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPPCB and District Administration for protectionand safe guard of environment from time

to time.

18. Consent fees if revised, shall be payable by industry from the date of its applicability.

19. Industry shall comply with the relevant provisions of Environmental Laws.

20. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,

the CTO will automatically be effective with additional conditions mentioned in the closure revocation
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order. RAJENDRA  Digitally signed by RAJENDRA
SINGH A f)lgtSH 2023.06.17 23:00:30 +05'30'
Chief Environmental Officer (circle-2)
Copy to:

Regié)nal Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on

quarterly basis. : Digitaliy signed by RAJENDRA

" RAJENDRA SINGH sin

. Date: 2023.06.17 23:00:44 +05'30'

Chief Environmental Officer (circle-2)
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SIVET ARSI
Gowvt. of fndia
2roT Pl eroroire o ITel2T
Ministry of Labour & Employviment
RCITST TLeERIT FTETiora ety
e ey Diirectorate-General of Mines Safety

NO: 515773|NZ|Varanasi Region|Perm|2023|254438 Varanasi, Date: 29/03/2023

EAC
QreT Ga fAeeren
JIRTOTHT &1, IRTOTET |
qar A,
1. #HEE FHouT Argfeler gord, g, 2. HEH FSUT AT o, UIEN,

A Aeees [, T M TATEA g, A [GNT $AR B, gF T F&HT 94Te,
fAarar-RAld, Y=r-aRmEd, ferare-3rear Afeey, foeel ARG,

Se-—ald87g (3cak 9¢20) | TST-—AT (3 T2 |

fawr: 4 31fase @3, gfadia Aol yawe & arfeass @i AT, 1961 & AATA 34(6) & Tgd IR0 & Haer
H

Aglcd,
IR AT & FEE H 39 GaRT AT 3HTeTolTgst AT 3Tgo 3ro: 254438, & 26.02.2023 T Fe 3T Y|

A 31f3e @S, gfacdir Aol yeree THTOT OF YR T W Yt & 9 7 HIfFd S G 319 SaRT SEd TS
¢, I 38 fAcrerd & 9 F&AT $29013/141/aTo8To(30370)/2023/ANTHE/827-828, f&alieh 27.03.2023 GART Al T
o aram & | TR 3maehr WeTe 7 g 31 FfAeT AR (HEMM) & 391eT & AT 3TeT e 1S 37T o161 & 915 &,
$H T I 319 GART 3eTeh U&T 3 ATl 3T FITAIHI0T I 3MaedehdT «7ei ¢ |

37 IWIFT PRUTGL 3Tk TG TS0 3lo: 254438 YT HIIATET TohdT ST HHT =1gT &, 3d: 3§ 39 fAcemey H

Reprs forar Srar & |
Your Faithfully

SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.

https://approval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorrespondence/Inbox?q=AzWIHKb7DCfgKYKvnh7hBA%3d%3d 11
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ey

3053 69934

mAnADEV ENTERPRISES

NEAR BILLI RAILWAY STATION, OBRA - Sonebhadra (U.P.)

No. Date.&k,.ﬂﬂ.).lﬁ....

Address.<_BlV....0 5"“\ ......................................................................

Sl ' Description Qty. Rate ‘Amount

It m"‘k‘"'( -—‘-—qS—Er/—f S| s
S

AL o

TOTAL | Qsswoi,
Rs. (in wordr__w:z-ﬁepug‘_ﬁt'ka\lﬂ% Q‘:::*.L\“‘-*-:s' Pty
\

E.&O.E. E%
. For- MAHADEV ISES

1
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—
0D, 79053 69934

MAHADEV ENTERPRISES

NEAR BILLI RAILWAY STATION, OBRA - Sonebhadra ( U. P.)

No. Date&lde
Skm thk»\ I 5 SO0 NS u.)odL .................

Add ressE 119 qu ....................................................................

Sl Descr:ptlon Qty. Rate Amount

i w"r;"(""‘*"b"{ S | Sw 205

Ho-’,»]

TOTAL 9_@ e PLp |

Rs. (in word)..| w'-—éh Emg:&‘h\(sw\.' K. L\me\}m

E.&O0.E. %
For- MAHADEV E SES

t
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- Mob. 79053 69934

MAHADEV ENTERPRISES

NEAR BILLI RAILWAY STATION, OBRA - Sonebhadra (U. P.)

Date..&k[.gh,.?.-.—.‘.i.....

Address = 1231%...0 b..v:‘ .........................................................................

———

Sl |- Descriptién Qty. Rate Amount
e $§ | 3 |15
Mege
iy
!
i )
TOTAL | 2~{xWL o

Rs. (imword)... W%QQVM—\—%\[M-‘"NM&%L

E.&O.E.

\

For- MAHADEV -

!
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e

Mob 79053 69934

MAHADEV ENTERPRISES

NEAR BILLI RAILWAY STATION, OBRA - Sonebhadra (U.P.)

No. Date..3.0.[07) )J-A’
Sl"\'h k\’l S'tw—e‘ B 2 RS AN, 3 ndq S

Address..f},. B by Bl
Sl Description Qty. Rate Amount

m"”"(*'lt«"lcc'{ N S~
Tu—lﬂ«-»]

X e

TOTAL (9 o cuo

Rs. (in word)..] :%:—FKW:F-\LL\ it W
)

E.&O.E. %
For- MAHADEV E SES
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" CASH MEMO wiuD. 79053 69934

MAHADEV ENTERPRISES

NEAR BILLI RAILWAY STATION, OBRA - Sonebhadra (U.P.)

No. Date.%.f....@.fﬁ.].%?.-,...
s. S;\'r;t'h'.‘._t‘t‘c\ AN Ao, I(k_' ......................
Address._ i1y Qe Q ...........................................

1 SL Descripti'on Qty. Rate Amount

[~ w"““’"‘( —\'Qi"ke; u‘

i | Sy
s 1

TOTAL Do, |

‘| Rs. (in word)?w%srl’k‘\{m R\k___[q(mml\rmb

E.&O.E. : ‘
For- mmmeﬁ%ﬁapmsss
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=« 19053 69934

mArADEV ENTERPRISES

NEAR BILLI RAILWAY STATION, OBRA - Sonebhadra ( U. P.)

No. Date. 2 Qc{l
M/s. S’kﬁtt»?‘vﬂmrm‘mow;ﬂj’ﬂ

Address.. _E3y\lt...... b.lz'r-‘ ................................................................

Sl Description = - Qty. Rate Amount

INER “"‘q"bﬂ Y4 | sva
Stwu‘

2360

TOTAL 2% 405 Bl

Rs. (in word)..... MM%\[WM
\

E.&O.E. %! ;
For- MAHADEV ISES
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| MAHADEV ENTERPRISES

NEAR BILLI RAILWAY STATION, OBRA - Sonebhadra (U.P.)

No. Date. . .).l,m.. la.., ......

Ms. &mkwﬂrﬂmw S YOS, -
Address......B‘s.l.\:....ﬁbzr..‘.} ..................... e

Sl. Description ’ Qty. Rate Amount

I bﬁq‘"{q—"’b“ S| oo

s

=
Rs. (in word)....]. ¥2€=%%.... 43

E.8O.E. ' |
For- MAHADEV Eés_amses
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: VAKALATNAMA
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SSTORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH SITTING AT NEW DELHI
FRINCIPAL BENCH SITTING AT NEW DELHI
ORIGINAL APPLICATION NO. 1050 OF 2024
ORIGINAL APPLICATION NO. 1050 OF 2024

INRe:-
RITISHA GOND D/O GOPAL GOND. Plaintiffs/Appellant/Petitioner/ Applicant
Versus
UNIONOFINDIAZORS.. —Defendants/Respondent/Accused
KNOW ALL to whom these present shall come that I/We MADHUSUDAN SINGH PROP. M/S KRISHNA MINING WORKS....the
abovenamed......RESPONDENT NO. 16........................_ do hereby appoint.
UTKARSH SHARMA, ADVOCA TE-ON-RECORD, SHARAD CHAUHAN, ADVOCA TE-ON-RECORD,
ENROL NO.  UP/2599/2011 UP/8316A/2014
CHAMBER NO. 203, M.C SETALVAD BLOCK, SUPREME COURT OF INDIA-110001, NEW DELHI
8510052778

(herein after called the advocates) to be my/our Advocate in the above-noted case authorize them :-
» To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried or heard and
also in the appellate Court including High Court subject to payment of fees separately for each court by me/us.

*  To sign file verify and present pleadings appeals cross-objections or petitions for executions review revision withdrawal compromise
or other petitions or affidavits or other documents as may be deemed necessary or proper for the prosecution of the said case in all
its stages subjects to payment of fees for each stage.

» Tofill and take back documents to admit and/or deny the documents of opposite party.

*  To withdraw or compromise the said case or submit to arbitration any differences or disputes th:
manner relating to the said case.

¢ To take execution proceedings.

*  The deposit draw and receive money cheques, cash and grant receipts hereof and to do all othe!
necessary to be done for the progress and in the course of the prosecution of the said case.

* To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and auth
Advocate whenever he may think fit to do so and to sign the power of attomney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his su B
own acts, as if done by me/us to all intents and purpose.

And |/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his su
own acts, as if done by me/us to all intents and purposes.

And I/We undertake that I/We or my/our duly authorized agent would appear in Court on all hearings ae-war rnomr s Havocas or

appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of the said case. The
adjournment costs whenever ordered by the Court shall be of the Advocate which he shall receive and retain for himself.

And I/We the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid to the advocate
remaining unpaid he shall be entitied to withdraw from the prosecution of the said case until the same is paid up. The fee settled is only
for the above case and above Court. /We hereby agree that once the fees is paid. I/We will not be entitied for the refund of the same in
any case whatsoever and if the case prolongs for more that 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these present the contents of which have been understood by me/us on

IS,y oo 16TH ... Dayof .. NOVEMBER.. 2024
kol y

Accepted subject to terms of fees. %V OR x %\,w
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